
IN    THE    HIGH   COURT    OF   MADHYA   PRADESH
AT JABALPUR

BEFORE
HON'BLE SHRI JUSTICE DINESH KUMAR PALIWAL

ON THE 18th OF MARCH, 2024

MISC. CRIMINAL CASE No. 7709 of 2024

BETWEEN:-

AAKASH S/O SHRI RAJENDRA RAJPUT, AGED ABOUT 22
YEARS, R/O VILLAGE SAURAI TEHSIL BANDA POLICE
STATION BANDA DISTRICT SAGAR (MADHYA
PRADESH)

.....APPLICANT
(BY SHRI ANIL KHARE - SENIOR ADVOCATE WITH MS. TANVI KHARE -
ADVOCATE)

AND

THE STATE OF MADHYA PRADESH THROUGH POLICE
STATION MAKRONIYA DISTRICT SAGAR (MADHYA
PRADESH)

.....RESPONDENT
(SHRI ANUJ SINGH - PANEL LAWYER FOR THE STATE)
(SHRI RAM SHARAN RATHORE - ADVOCATE FOR THE COMPLAINANT)

This application coming on for admission this day, the court passed the

following:
ORDER

This is first application filed by the applicant under Section 439 of

Cr.P.C. for grant of regular bail relating to FIR No.585/2023, dated 27.11.2023,

registered at Police Station Makroniya, District Sagar (M.P.) for commission of

offence under Sections 302, 147, 148, 342 of IPC. Applicant is in detention

since 13.12.2023.

After arguing for sometime, learned counsel for the applicant seeks

permission to withdraw this bail application.
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(DINESH KUMAR PALIWAL)
JUDGE

Permission is granted.

Accordingly, this first application under Section 439 of Cr.P.C. for grant

of bail filed on behalf of applicant - Aakash is dismissed as withdrawn and

not pressed.
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